
CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 1294/90 ^
T.A. No.

DATE OF DECISION 5*10»1990

Shri Tlrl«chan Sinoh ? Ratidiooec Afplioant

Shri G.0» Guata^ Advocate for the BtetkisMiec^Ai^piicant
Versus

^dmlnistratian & T3» Respondents

•Wra« Avniah <>hlatfat» Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K. KARTHA, UICE CHAIR(nAN(3)

The Hon'ble Mr. 0. K, CHAKRAUORTY, PlEnB£R(A)

1. Whether Reporters of local papers may be allovi^ed to see the Judgement ?
2. To be referred to the Reporter or not ?

. 3. Whether their Lordships wish to see the fair copy of the Judgement ? 1
4. Whether it needs to be circulated to other Benches of the Tribunal ? |

( Judgement ef ths Bench dalivered by H»n'bl« t 1
Mr. O.K«Chakravartyy naniber(A) )

3UDG£I«1£NT

The apiilicantjwhile uerking as Punjabi Translater

in the Oirecterate ef Infermatien and Publicity* Delhi

Administratien^ filed this epiplicatien under Sectien 19

ef the Adminiatrative Tribunals Act, 1985 seeking the

felleuing reliefs:

(i) te quash the impugned erder dated 1•6,1990
transferring him te Punjabi Academyi

(ii)te declare his transfer te Punjabi Academy,
which is an autenemeus bedy, as uhelly illegal
as he is an empleyea ef the Delhi Adminiatratien
whe cannet be transferred te such an acedemy
uitheut his censent; and

(iii) te declare that he is net entitled te be
^ te such an Academy and/er any

.thB r p*st (utsida hi# cadi* in any •rganisatian.
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2. The facts ef the case in brief are as felleus.

The applicant was initially appeinted as Punjabi Translator

in the Oirecterate ef Infermatien and Publicity under

Delhi Adpinistratien in Octeber 1982. One ef the

cenditiens ef appeintmant uas that he will be liable te

uerk in any effice/departmsnt under Delhi Adcninistratien.

3. There is ne avenue fer premetien frem the pest ef

Punjabi Translator * In view ef this, uhen the applicant

came to know that the post of Publicity Assistant in the

Directorate of Information and Publicity uas being filled
jpy

up/appointing another person, who was then working as a

Librarian, he made representations to the respondents that

he should be considered for such an appointment and not

nrs. Neelam Plehta, librarian, who according to him, uas

not qualified and eligible for such appointment. The
1

applicant has alleged that the relevant rscruitment

rules ware amended so as to make Mrs, Neelam riehta

eligible for the post of Publicity Assistant.

4. The applicant has stated that he incurred the

displeasure of the respendsftts as he made representations

against the appointment of Mrs. Neelam Mehta as Publicity

Assistant. According to him, this led to t he issuance

of a Memorandum on 21.8.89 under Rulo 16 of the

Central Civil Services (Classification, Control and

Appeal) Rules, 1965. An enquiry was also ordered but

the same has not yet been held so far.

5. The Directorate of Information and Publicity

publishes one quarterly Punjabi Magazine called

« DILLI". The applicant was entrusted with the

additional duties relating to the bringing out of the

©aid magazine. He was not, however, paid any additional
. I
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.n>.lun,ents f.t d.ing «. H. has all.g.d that in
«r th« •ther t«

.rder t. a.m.h.w/punish and harass hiR.,he uaa s.ught
t. be transferred eut ef his cadre uitheut his censent
by transferring him te tie Punjabi Academy, which is
a Seciety registered under the Secieties Registratien
Actj 1860. On 1.6.90, an Office Order was issued
by the Delhi Adrninistratien te the effect that the
applicant is hereby directed te repert te the

Secretary, Punjabi Academy, te assist in the publicatien

«f the Punjabi Magazine' OILLI*. It was further

added that "he shall physically uerk under the

guidance and central ef the Secretary, Punjabi Academy.

His pay shall, heuever, be drawn by this effice

as usual( Annexu re A-17, page 74 ef the paper-beek)•

6. The applicant submitted a representatien against

the af«r0a'''iid srder ©n 2C«6*1990.
/

7. The applicant filed the present applicatien in

the Tribunal en 2.7.90. The Tribunal passed an

interim erder ®n 3.7.90 te the effect that the applicant

may net be relieued frem the present pest. The said

interim erder has been continued till the case uas

finally heard anderders reserved en 17.9«1@9Q.

8. The respendents have stated in their cnuntei-

affidavit that the case ef the applicant is net ens

ef transfer tn deputation te the Academy. Accerding

te them, the department ef Inforniatien and Publicity

publishes quarterly « Punjabi Magazine "DILL. The

Directer is the Chief Editor gf ths maoadne. The

applicant uas appeinted te the pest ef Punjabi

Transleter whese jeb is te translate, cempile the

artic.lfif> received frem different writers and make

cerrectiens ef the preef frem the press fer submissien
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t. the seni.r Brficers. Thor. is n. .thet u.ik f«
a Punjabi Tranalat.t in the department .f Inferaatien
and Publicity.

9. The reapendents have stated that the printing
j.b ef the niasizin. 'Dll-LI' was assigned te
Punjabi Academy uith effect fiM 1.6.90. It is in

view ef this that the applicant was directed te rep.rt
te the Secretary, Punjabi Academy t. assist in th o
publiosti.n ef Punjabi nagaiin.. This uas enly
. v/erking arrangement but eth.rv.ise fer all practical
purpesss, he still rursainsd pasted as Punjabi Tianalstar
in the Directerate ef Inforroatien and Publicity, Delhi
Administration.

10. Ue have Qtine through the records of the case

carefully and have censidered the rival contentions.

The learned counsel of the reopondcnte drou our

attention to an order passed by the Directorate of

Information and Publicity on 7.9.90 according to

uhich, the publication of »DILLI» magazines was

to be stopped with immediate effect. The manuscrifit

already sent to press, but not printed yet may also

be withdrawn.

11, As the respondents have withdrawn the publication

of the tnagazine, the impugned order dated 1.6.90 whereby

the applicant had been directod to report to the

Secretary, Punjabi Academy, has become infructu«»us.

As the reliefs sought in the present application relate

to his impugned transfer from Delhi Administration tc

Punjabi Academy, the application itself has become

infructuous as the respondent® have withdrawn the
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publication ef the magazine issued by the said

Academy. Ue de net uish te express any epinien

abeut the eths r grievances n^entiened by the

applicant including the manner ef filling up

the pest ef Publicity Assistant and the validity

ef the chargesheet issued te him by the respendente.

12. In the facts and circumstances ef the case,

ue held that the applicant, uhe is an empleyee ef

the Delhi Administretien cannet be transferred er

pested te uerk eutside his cadre uitheut his

. censent. As the respendents have already uithcirawn

the publicatien werk ef •OILLI* magazine frero
V

the Punjabi Academy, ths impugned erder ef transfer

dated 1.6.90 has beceme infructueus. The applicant

shesjld be alleued te uerk iin Oellii Administretien

in the pest ef Punjabi Translater held by him.

There yill be ne erdeir as te cests.

r-- %
( O.K.CHAKFTAVOl^TY) ( P.K.KARTHA)

MEPIBER VICE CHAIRMAN


